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THE PRIME MINISTER, MINISTRR
OF ATOMIC ENERGY, MINISTER
OF PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI): (a) to (¢). Paris-
tan-occupied Kashmir has been shown
as part of India except for a portion
of Hunza which 18 shown as part of
China. The correct alignment of
India’s boundary with China has been
brought to the notice of the U.S.S.R.
Government.

12.25 hrs.
RE: CALLING ATTENTION NOTICES
(Procedure)

MR. SPEAKER: Befure laking up
the calling-attention notice, | would
like to explain the procedure which I
have been following.

At times there arises some problem
when calling-attention notices are
given on a perticular day. Sometimeg
I get 30 to 40-ca’'ling-attention notices.
QOut of thuse 30 notices I have to re-
ject 29 and can only accept one, not
because the other 29 are bad and thet
one alone is good.
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MR. SPEAKER: Evepn then, out of
80 you cannot have 28, and, if not 29,
28 will have to be rejected. It is not
a question of one or two,

At times important calling-attention
notices are held over for a day or
two. But you cannot hold them over
for a long time. So, what happens
is that 8 or 10 days laler, after some
calling-attention notices have been
rejected, similar type of calling-atten-
tion notices may come up again and if
they are important they may be inciu-
ded. It has been brought to my no-
tice that some calling-attention notice
was rejected earller but the same
thing came up eight days later. BEhri-
mati Tarkeshwari Sinha brought it
1o my notice and [ entirely agreed with
her. ... (Interruption).

AGRAHAYANA 6, 1800 (SAKA)
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made it clear that if a calling-atten-
tion was not admitied on a particular
day and was admitted a few days
after, ¢even names of those hon, Mem-
bers, whose calling-attention notice
was rejected earlier, will be clubbed
with others and then the names
will be balloted. Therefore there
will be no discrimination now.
It is only a ballot and it dues
not matter for me whether it
is of three names or of ten names.
But if the calling-attention notices are
different in concept—if it is only dif-
ferent in language, it does not mat-
ter—if the subject itself is g little dif-
ferent you, will have to leave it ‘to
the office to decide. For instance,
Shri Madhok brought to my no'ice a
cuse. I called for it. There is somne
possibility of the office taking a diff-
erent view. You will huve to tolerate
a little discrepancy that way.

SOME HON. MEMBERS: rose—

MR. SPEAKER: No discussion
please Shri S8amar Guha........ absent
Shri Daschowdhury.

SHRI 8. M, BANERJER (Kanpur),
Sir, your decision Is welcome, bu.
there is one snag in it

MR. SPEAKER: Now g discussion
wi'l start.

SHR] 8. M. BANERJEE: Supposs,
Shri Bal Raj Madhok, S. M. Banerjee
or anybody else has given a calling-
atlention notice on the game subject
and it is admitted after three or four
days, then my submission is that pre-
ference should be given tp the earlier
names,

MR. SPEAKER: There is no ques.
tion of preference. All names are
balloted. It makes no difference.

SHRI RANGA (Srikakulam): It is
2 question of procedure only but I
am sorry to draw your attention te
this. You need not bring in the office
in this, manner in the House. What.
ever you may ask thg office to do, it
ig the Speaker. ... (Interruption)

MR. SPEAKER: You must pot com-

Now I bave piain, After all it is not intentional
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[Mr, Speaker].

Nobody's name is eliminated. There-
fore you do not bring in any comp-
laint or anything like that. Ultimat-
ely, I am responsible, whoever does
it. Nobodys name is eliminated on
any ground. We would like to be as
impartial as possible.

SHRI BAL RAJ MADHOK (South
DELHI): Today there are only three
names. Are you giving us a chance?
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SHRI BAL RAJ MADHOK: Sir, it
is an aspersion on the Chair. We re-
sent it; we object to it.

MR. SPEAKER: Some hon. Mem-
bers do not mean what they say. There
is no point in our getting irritated. He
does not mean it at all. Rajasthan
famine is very important. It is not a
question of Call Attention notice. 1
have allowed a discussion for two
hours. Today evening, we &re dis-
cussing it. It is not that it le not
important. The hon. Member does
not mean it. He iz a good man. We
now take up Call Attention Notice.

Shri B, K. Daschowdhury.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMFOR-
TANCE

AUCTION OF PROPERTIES OF EAST PAK-
TAN DISPLACED PEESONS

SHRI B. K, DASCHOWDHURY
(Cooch-Behar): Sir. I call the atten-
tion of the Minister of External
Affairs to the following matter of ur-
gent public importance and I request
that he may make g statement there-
On: =—

Reported auction sale of the pro-
perties of the Indian citizens
who migrated to India from
East Pakistan after partition
by the East Pakistan Gov-
ernment as Enemy Properties
and taking over by Pakistan
of the assets of the Premier
Insurance Company of India.

THE MINISTER OF, STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI B. R, BHAGAT): Dur-
ing and soon after the 1965 conflict,
the Government of Pakistan took over
Indian properties in East Pakistan
including the properties of persons
who had migrated from East Pakistan
to India earlier, and declared these
to be enemy property.

Under Artic'e VIII of the Tashkent
Declaration signed in January 1088,
the two sides had agreed:

“to discuss the return of the pro-
perty and assets taken over
by either side in connection
with the conflict.”

India immediately thereafter expres-
sed its readiness to discuss the sub-
ject of the return of properties and
assets taken over by either side. But
Pakistan did not respond. Subee-
quently in 1967, Pakistan forcibly
seized several properties belonging
to resident minorities in East Pakis-
tan and declared these also t0 be ene-
my properties.

In Oectobar 1988, it was confirmed
that the Government of Pakistan were



